FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FORTHE ATTENTION OF THE CREDITORS OF Mis SUPRA PETRO CHEMICALS PRIVATE LIMITED

2. | Date of Incorporaion Of Comoratie Debior 18" May. 1985

3. { Authority Under Which Corporatie Debior i Regstrar of Companies \ijayawada
Innoeporated | Registered

4. | Corporate idendty No/Limited Lizbify V2320049 1905P TOD20G35
idenvificaion No.of comorate debior

5. | Address of the Registered Oficeand Principal Regd. Office: Jequrupadus \flage Kadam Mande! kadiam
Ofice {1 any) of Corporate Debior GuniurAP 53308 Inda

6. | Insohe:y commencement dateinrespectof CoperaaDetior | 29" Septambac 302

7. |Esimatad da of cosure ofinsohency resoluion process | 28" March 2023

8. |Name and registration number of the I Nethi Malikarjuna Sey
insolvency professional acting as inferim | IBB! registationno.
resolution professional BBIPA-001R-PU12512018- 201911958

9. | Address ande-mal of theinterim resolution | 1 No. 101, Laurel Residancy, Road ro. 13,
pofessional, as egistesed with fhe Board | Pandhavali ookony Manikondaky darabad

Telangana 500088, Emal malknethiomad com
Mob. No. S663506444

40.1Addre ss and e-mail to be used for

Unk 113, 1° Flooe, Manjesra Tnity Comorate.

correspondence with fe inferim KPHB Phase-3, Kukaipally. Hyderabad 500072,
resolution Professional Telangena, Inda. Email pspepi@gmail com
Mob No. 5063506444
11.] Last date for submission of daims 154 October, 2012

42 [Classes of creditars, if any, under cause (b)
oof subsecton BA) of secfon 21, ascertaned
{oy fhe intesm resoluton professiond

T beasrtaned

13. | Names of Insolvency Probssondss idenfied to
act as Authossed Repsesentaive of cedios n
acass (Thee names for each dass)

Tobe ascertaned

(3 Rekvart Foms and
(b) Detais ofauhorzed reprasentaives ar avalabie

| &3

(a)WVed ink: hips bk govinhame idownlcads
{b]NotApglicatie

Nofice is hereby given that e National Company Law Tribunal, Amaravat bench, has ordered
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the commencement of corp orale insolvency resolufion process of fve M/s Supra Petro Chemicals
Private Limited vide order CP (1B) No. 44 8/ AMR/202 20n 28th Se plember, 2022
The creditors of M's Supra Petro Chemicals Privaie Limited, are hereby called upon o submit
their daims with proofon or before 15th October 2022 to fhe interim resolution profe ssional atthe
address menfoned against SI. No. 10.
The financal creditors shall submit fheir daims with proof Dy electronic means only. All other
creditors may submit the daims with proofin person, by postor by electronic means.
Submission offalse or misleading proofs of claim shall attract penalties.
Sdi-
Mr. Nethi Mallikarjuna Setty
Interim Resolution Professional
IBBVIPAD014P-P01251/2018-2019/11958

Date: 1° October, 2022
Place: Hyderabad
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